
 

     

         

           
  

       

         

     

      

       

   

  

 

       

     

   

   
  

  

          

           

           

            

            

         

    

          

         

 

     



statutory dues outstanding as per the list annexed as Anexure-F r has been

paid off.

5) At least 14 days before the date offinal hearing, notice offinal hearing ofthe

Company Petition be published in each of the newspapers namely, ,.Free

Press Joumal", in English language and translation thereof in.Navshakti', in

Marathi Language, both having circulation in Mumbai.

6) The Petitioner to serve the notice upon the concerned central Government,

Registrar of companies pursuant to Section 14 of the companies Act, 2013

as per Rule 68 in Form No. NCLT. 38 of the National Company Law

Tribunal Rules, 2016. If no response is received by the Tribunal from the

cenhal Government within not later than two days before the date fixed for

the final hearing, it will be presumed that central Govemment has no

representation or objection to the proposed conversion as per Rule 6g of the

National Company Law Tribunal Rules, 2016.

B.S.V. Prakash Kumar, e r (Judicial)

V. Nallasenapathy, Member (fechnical)
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